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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAQD BENCH

AT HYDERABAD
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detween :-

Md .Mumtaz =
+s Applicant
And

1. The Oistrict Telscombngineer,
Adilabad District.,
Dept. of Telecommunications,
Govt, of Indla, Adilabad (AP).
2. The Asst, Engineer (Groups),
Dept. of Telecommunications,
Bhainsa,
Dist: Hdllabad (AP).

.« Respondents

Counsel for the AppliCant :  Shri P.Naveen Hao

Counsel for the Respondents : . gari N.V.Raghava Reddy,

THE HON'BLE SHRI;R.RHNGQHQJAN : MEMBER  (A)

(Order per Hon'ble Shri R.Rangarsjan, Member (A)
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(Order per Hon'ble Shri R.Rangarajak, Member (A) Je

Heard Sri Phani Raj for 5ri P.Naveen Rao, counsel

the applicant and Sri W.Satyanarayang for Sri N.U.Raghaui

learned starding counsel for the respondents.

i

2. The applicant was initially engaged as Casual Mazd

1-12-93 in the Office ofRespondent No.2. He continued if

till 25-7-95,.

During that period from 9-2-9% he uas call

abottnd

manual work on Daily Wage basi%ifnr tpe period he workedy

The total number of days &met he was engaged durif

period uwas SZSLEnly.

s

Nowhers it is stated that he worked
more ihan 240 days in a year during that period. After ]
1995, the epplicant was not engaged. | It is submitted by

applicant that no reason was given for his dis—engagaﬁent

e Thig 0.A. ig filed praying for|a direction to the

.
[=

dents to re-instate him by holding th% oral termination

- all consequential B

No reply has been filed in thi% C.A.

arbitrary and discriminatery eser uith
4,

jé. 8tanding counsel for the Respuﬁjents submits that

applicanﬂhas submitted a representati?n it.2-9-95 (Annexd
to the 0A) and a direction may be given to dispose of tha

sentation.

B The applicant was aua%:from se#uice for over tuo y

€hough he has filed this D.A. on 26-4-96. It is

for
not noted in the U.A. affidavit that he had worked/more t

by now,
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240 days either in a calender year cr in a financisl year

El”f

» & ¥

for

Reddy,

gor on
s8rvice
ed to do
i e
g that
for
uly,

the

enefits,.

tha
re~-A-I11

t repre-

sar s
also
han

during

e

respons

e

——
e
S

"

e

s illegal,

.

s



"k

- 3 -
the period hg}uas engaged as casual labourars. In vieu of

above, there is no other alternate to me except to direct

dent No.l! tooispose of the repreaentation dt.2-8-95 in acad
v i '

with the Law within a period of 3 months from the date of
. SR '
of a copy of this order.

7.

: L |
Mith the sbove direction, the 0.A. ;8 disposed of.

r
]

order as to costs.,

i
(R .RANGARAJ AN) Ci
Member (A)
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Copy taf ‘

1§ The District Telecom Engineer, Adilabad District,
Dept. of Telecommunications, Gevt. of India,
Adilabad,’ .

2. The Asst.EEngineer, (Groups), Gapt.éf Felecommunication
Bhainsa, Adilabad District.

3, Cne copy to Mr.P.Navesn Rao,Advoate,cAT,Hyderabady!
4. One copy to Mr.N.U,Raghava Reddy,Addl.CGSC,CAT,Hyderat
5. Cne copy to D:R(A),CAT,Hydarabad.

6. One duplicate copy.s
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With Dir=ctions

Jisndss &s withdrawn
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